137 Written .Apswers
dutroduction of foreign brand soft drinks
in Indip

2094, SHR; DIPEN GHOSH,
SHR] SUBAS MOHANTY.
SHRI K.V. THANGKABALU:

Will the Minister of FOOD PROCES-
SING INDUSTRIES be pleased to
state .

(a) whether Government have since
changed their policy of not permitting
the introdurtion of any foreign brand
soft drink in India; and

(I if ¢0 swhat 2re 1he details there-
of?

THE [:IN.BTFR OF  4EXTILES
WITH ADUITIONAL CHABQGE or
THE MINiSTRY OF FOQ:; PRCCES-
SING INDUSTRIGTS (SHRI SHARAD
YADAV). 4y No, Sir,

(b) Doe: not arise
above,

in view of (a)

Application from the big industrial units
with BIFR confirming met worth

2095. SHRI N.E. BALARAM:.
SHRI CHATURANAN MISH-
RA'.
Will the Alinister of FINANCE be
pleased tc state.

(a) whetner it is a fac: that some of
the big indusirial units have filed ap-
plications with the Poard for Industri-

al and icancial recgngtruction
(BT R “i'ming  negntive net
worfl:

() if :~ what are the names #nd

-f sych compnies filed
n 1980 so

other 3etn
during the vour 1999 ang

far- ang

(¢) whzl Governmernt; reaction
thereto?

THE "UNISTER OF FINANCE

(PROF. M4DIY DANDAVATE;. (a)
Sick Indusirial Companies, excluding
those in tie public. small scale and
ancillary sectors. talling under the

[29. MAR., 19%0]
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Indystries (Development anq Regula-
tion) Act, 1951 and other than those
relating to ships and other vessels
drawn by power, 'are required to
make a reference under the Sick In-
dustrial |Companies (Special Provi-
sions) Act 1985 (SICA) to the Board
for Industrial ang Financial Recon-
struction (BIFR) if inter-aliu their net
worth has been or is completely erod-
ed.

(b) and (c¢) BIFR has reported that
data of number of companies which
are “big industrial units” is not com-~
BIFR engiiires into

with them on

pileq by them,

each case registersq

merits, in accordante Wilh ‘he pProvi-
m

siong of the Sick indusirial C mpanies

(Special Provisions) Act, 1905,

Ruleg and Procedures or Forcign

investiment

2096. SHRI N.E. BALARAM.

SHRI GURUDAS DAS
GUPTA":

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are con-
sidering a proposal to streamline some
of the rules and procedures on foreign
investment in the country, and

(b) if so, whatl are the details there-
of9

THE MINISTI OF FINANCT
(PROF. MALDHU DANDAVATE), (&)
ool ouw

and (P) The ba:.. 7
jnvesiment policy i3
ous gacumonts ine
an optn Gou- 3ILY
tial degree 7 Pexiy
technical ag - 2 0w
rationg gver g wi.
activities. Streaml .
proccdures in orc: abillate invesi~
ment in the desircd sectors is gz part
of the Government’s policy.
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the Tndge ]
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